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BEFORE THE NATIONAL GREEN TRIBUNA
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 54 of 2025
IN THE MATTER OF:

Yudhveer Singh Chauhan & Anr. ...Applicant
Versus

Uttarakhand Forest Department & Ors. ...Respondents

REPLY AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 11, SUB

DIVISIONAL MAGISTRATE (SDM), DEHRADUNIN COMPLIANCE OF

THE ORDER DATED 14.05.2025 PASSED BY THIS HON’BLE TRIBUNAL

MOSTRESPECTFULLY SHOWETH:

I, Vinod Kumar, aged about 44 years, presently posted as Sub Divisional
Magistrate — Vikas Nagar, Government of Uttarakhand, the Deponent herein, do

solemnly state and affirm as under;

1. That in my above-mentioned official capacity, I am acquainted with the facts
and circumstances of the present case, and I am fully conversant to file the
present Reply Affidavit to the above captioned Application on behalf of
respondent no 9, 11. A true copy of the letter of ADM (F/R) Dehradun dated
15.09.2025 has been appended herewith as Annexure R/1.

_ 2 That I have read and understood the contents of the present Reply Affidavit,

i
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That the contents of the present Reply Affidavit have been drafted by

¢ true to my

my

Counsel on my instructions, and the contents of the same ar
knowledge and nothing material has been concealed therefrom.

That this Hon’ble Tribunal vide its Order dated 04.02.2025 issued Notice in

the present case regarding violation of environmental norms in

implementation ot a cold storage project initiated by the Respondent No. 12,

Mandi Samiti, Vikasnagar, Uttarakhand. Further, all Respondent parties,
including the answering Respondent herein, were directed to file their
responses/replies. Accordingly, the present submissions are being made by
the answering Respondent herein.

That, at the outset, it is most humbly submitted that the subject of felling
and pruning of trees in non-forest or urban areas are regulated by the
provisions of the Uttar Pradesh Protection of Trees Act, 1976 (UPPT Act,
1976), as adapted for the State of Uttarakhand through the Uttaranchal
Adaption and Modification Order, 2002. The said Act stipulates that the
authority considering applications for permissions to fell trees would be an
officer of the State Forest Department. Thus, the answering Respondent has
no role in respect of the issue conceming the felling of trees.

That, in particular, the role of the answering Respondent herein is limited to
the aspect of ascertainment and allotment of land. Specifically, the cold

storage facility is sought to be established in a plot of 55 m. x 45 m near the

the felling of trees, a clarification was sought by the Sub Divisional Forest
Officer, Sahaspur from the answering Respondenton 11.07.2024 regarding

the nature of the land. For which the Sub Divisional Forest Officer, Sahaspur

No 3

informed
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the answering Respondent on 01.08.2024. A true copy of letter dated
01.08.2024 has been appended herewith as ANNEXURE R/2.

That, in response to the said Letters dated 29.07.2024 and 11.07.2024, it has
been clarified in the report dated 05.08.2024 of the Revenue Sub Inspector,
Tehsil Vikasnagar that the status of the land is “agricultural’. A true copy
of the letter dated 06.08.2024 has been appended here with as
ANNEXURER/3.

That, thercafter, a committece was constituted for joint investigation
consisting of the Forest Department, Revenue Department, Mandi Parishad
Vikasnagar and Horticulture Department. A report was submitted after the
joint inspection on 18.10.2024 with the finding that the land of Mandi
Parishad Vikasnagar is recorded as “tramsferable land” in the revenuc
records, which is “agricultural” in nature. A true copy of the Inspection
Report dated 18.10.2024 has been appended herewith as ANNEXURE R/4.
That, further, the issues raised in the instant Application primarily fall within
the mandate of State agencies such as Uttarakhand Forest Department,
Deputy Conservator of Forest (Kalsi, Dehradun), Horticulture Department
and Uttarakhand State Pollution Control Board. Therefore, the District

Administration has no further role with regard to the aspects of tree felling

trees have been taken by the Respondent No.12 in terms of approvals
granted by the answering Respondent. A true copy of the Letter dated
10.12.2025 along with its Annexures have been appended here with as

ANNEXURERY/S.

That the answering Respondent craves the leave of this Hon’ble Tribunal to

=

file an additional reply, if required, in the future.
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13, That it is most respectfully prayed that this Hon’ble Tribunal may kindly be
pleased to pass necessary Orders/directions as deemed fit for the ends of

justice and that the Deponent will maintain high regard for the
Orders/directions so passed by this Hon'ble Tribunal.
DEPOEENT

Verification

Verified at Dehradun on this 12 day of December, 2025, that the contents of the above
affidavit with its annexures are true and correct to the best of my knowledge and no

part of it is false and nothing material has been concealed there from.
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IN THE MATTER OF: -
Yudhveer Singh Chauhan & Anr .... Applicant ~~ '-
Versus
Uttarakhand Forest Department & Ors. .... Respondents
AFFIDAVIT

I, Vinod Kumar, aged about 44 years, presently posted as Sub Divisional

Magistrate Vikasnagar, Government of Uttarakhand, do hereby solemnly affirms

and declares as under:

1. That I am fully conversant of the facts and circumstances of the matter and am
competent to swear this affidavit.

2. That the contents of the accompanying Original Application are true and

correct to the best of my knowledge, and have been drafted by the counsel on

<K

DEPONENT

Verified at Dehradun on this 12 day of December, 2025, that the contents of the
above affidavit with its annexures are true and correct to the best of my

knowledge and no part of it is false and nothing material has been concealed

therefrom.
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Office of the Sub-Divisional Forest Officer, Sahaspur Sub Forest Division,
Kalsi. Letter No.- 10/21-5, Kalsi,

Dated, 01/08/2024

To,

Sub-District Magistrate, Vikasnagar.

Subject: Regarding re-inspection and revealing the truth in the Agricultural
Produce Market Committee, Vikasnagar.

Reference: This office's letter no.- 60/21-5, Dated- 15.07.2024

Sir,

In reference to the above-mentioned subject, it is to inform that after the on-site
inspection by the sub-divisional forest officer, Sahaspur regarding the re-
inspection and clarification of facts in Agriculture Production Market Committee,
Vikasnagar, a letter was sent to clarify the status regarding agricultural/non-

agricultural land, but the type of land in question has not been clarified by Sub
"Sub-divisional Magistrate, Vikasnagar.

Therefore, it is requested again that the information related to the type of the said
land be clarified for the purpose of investigation of the complaint, so that the
complaint can be resolved in a timely manner.

Sincerely,
Sub-Divisional Forest Officer,
Sahaspur Sub Forest Division,

Kalsi.

Copy to: Divisional Forest Officer, Kalsi Forest Division, Kalsi for information
and necessary action.

Sub-Divisional Forest Officer
,Sahaspur Sub Forest Division,

Kalsi.

ITRANSLATED COPY/
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Office
Krishi Utpadan Mandi Samiti Vikasnagar
New Mandi Sthal, Vikasnagar (Dehradun)
Ref No. 846/2024 Date: 06/08/2024

To,
Divisional Forest Officer
Kalsi Forest Division

Kalsi, Dehradun.

Subject: Regarding the nature of the land of Vikasnagar Mandi premises.

Sr,

Kindly refer to the office letter no. 95/21-5, Kalsi, dated 01/08/2024, of the Sub
Divisional Forest Officer, Sahaspur Sub Forest Division, Kalsi, which is
addressed to the Sub-Divisional Magistrate, Vikasnagar, and endorsed to you. The
referred letter is concerning the type of land of the Vikasnagar Mandi premises.
In this regard, it is to inform that as per the report of the Revenue Sub-Inspector,
Tehsil Vikasnagar, dated 05.06.2024, the land of Krishi Utpadan Mandi Samiti
Vikasnagar is agricultural land.

Therefore, the said report is enclosed herewith for necessary action.

Yours faithfully,
Secretary
Krishi Utpadan Mandi Samiti

Vikasnagar (Dehradun)
Enclosed: As per the above report.
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Joint Inspection Report

Office of the Chief Horticultural Officer, Dehradun. As per office letter no.
2560/D.P./2024-25/dated 19.09.2024, a committee constituted by the Chief
Horticultural Officer, Dehradun, carried out a joint on-site inspection of the
mango trees located in the premises of the Mandi Parishad Vikasnagar, Dehradun
on 4.10.2024. The inspection report is as follows:

1. There are a total of 32 mango trees in the premises, which are surrounded by a
10-foot boundary wall. Construction materials etc. have been collected there. Out
of these, 06 mango trees are on the roadside of the Mandi premises, which are
obstructing the road. And 17 mango trees are standing in the open space. And 09

trees are located inside the boundary wall,

2. According to the Mandi Parishad, the mango trees in the Mandi premises were

planted in the year 1992, which are about 32 years old.

3. The land of Mandi Parishad Vikasnagar is recorded as transferable land in the

revenue records, which is agricultural in nature.

4. The mango trees located in the premises are in dilapidated condition due to

lack of care and according to the Mandi Parishad, they are fruitless. Dye to which

no revenue is being received.,

5. It has been informed by the Mandi Parishad that a cold Storage etc. building is

being constructed at the said site to increase the revenue of the state, which will
prove beneficial for the farmers of Pachwadoon,

6. It is proposed to fell the obstructing trees in the land selected for construction
in the said land, Considering the public interest and the intere

| st of the farmers, it
I8 necessary to fell the obstructing trees.
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7. Since the nature of the said land is agricultural, permission should be obtained

from the Horticulture Department as per the rules for felling the said trees.

Signatories:

1.(Anand Singh) Revenue Sub-Inspector, Vikas Nagar
2.(Satpal Singh) Forest Ranger, Kalsi Forest Division
3.(Intezar Ahmed) Forest Department, Choharpur Range
4.(Bachan Singh) In-charge Horticulture Officer, Vikas Nagar

5.(Ashok Joshi) Assistant Engineer, Agriculture Produce Market Committee,
Vikas Nagar, Dehradun

6.(Shobhit Badwal) Junior Engineer
7.(Rahul Kumar) Junior Engineer

8. (P.S. Rauthan) Senior Inspector, Office In-charge Horticulture Flying Squad
Center, Vikas Nagar

Office of the Chief Horticultural Officer, Dehradun
Letter No. 100/D.P./2024-25/dated 18/10/2024

To

?

Chief Horticultural Officer,
Dehradun

Str,
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